THE CENTRAL ADMINISTRATIIVE TRIBUNAL ALLAHABAD BENCH

‘ ; AULAHABAD

Uriginal Appllicetion No.647/1993

T

Nachkau o «s Applican

vErsus

\
Union of India and otherdg . .« Responddnts

.

HONYBLE| MR A K SINHA. MENBER-D
HON'BLE MR V K SETH, MEMBER-A

= gy {by Hon'blg #ir A K Sinha, flember-J)

Heard the lwarnedxcounsel for the applicant,
The epplicent in this cgge has sought for volun;ary reﬁirement
on his %pplication dated |27 30=04~92 pending before |respondents,
Learned| couhsel for the |gpplicant submits on the bagis of

i
Annexurp-1 that the applijcant does not possess sound health

to continue any more in |§ervice, therefore, the respondents

be accopdingly directed |§o dispose of his applicatign,

After goind|through thé relevant facts and
records|o f the case We direct the respondents to didpose
of the jpplication dated|27/30-04=92 for voluntary getirement
Qithin a period of one nenth from the date of receigt of
this order,
\ | Vi v fiau . vl
MEMBER=-A ; MEMBER=J

Dated: Allahabad,May 14,1923,
L VKS P3)) *




